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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 29" January, 2026
+ CRL.M.C. 758/2026
MRS DIYADEVI .. Petitioner
Through:  Mr. Yashasevi S.K. Chocksey and
Mr.Vijay Rajput, Advocates.
Versus

STATE OF NCT OF DELHI AND ANR ... Respondents
Through:  Mr. Ritesh Kumar Bhari, APP for the
State with SI Naresh Kumar, PS Cyber
Cell.
CORAM:
HON'BLE MR. JUSTICE MANOJ JAIN
JUDGMENT (oral)
CRL.M.A. 3006/2026 (exemption)
Exemption allowed subject to all just exceptions.
CRL.M.C. 758/2026

1. The present petition seeks quashing of FIR No. 85/2025 dated
23.10.2025, registered at Police Station Cyber Police Station East for

commission of offence under Section 318(4) Bhartiya Nyaya Sanhita (BNS),
2023 (corresponding Section 420 of IPC), along with all consequential
proceedings emanating therefrom, on the basis of compromise arrived at
between the parties.

2. The abovesaid FIR was lodged on the basis of a complaint made by
Sh. Vikas Kumar (respondent No.2 herein), who reported about online fraud
whereby he lost a sum of Rs.1,54,629/-.

3. During investigation, police reached the alleged beneficiary i.e.
petitioner Ms. Diya Devi.

4, It is now informed that both the sides have entered into settlement and

Settlement Deed has been reduced in writing on 26.01.2026 and as per the

Signature Not Verified
Digitally{in? CRL.M.C. 758/2026 1

By:SONIA TWfAPLIYAL
Signing DaErFl.Ol.2026
13:14:15



2026 :0HC 1795
TH

settlement terms, the entire allegedly cheated amount has already been
returned to the complainant.

5. The complainant i.e. respondent No.2 is present in Court and he also
submits that he has received the entire amount and, therefore, he is no longer
interested in pursuing with the abovesaid FIR. He also submits that he has
entered into the abovesaid settlement with his free will and without any
coercion or force from anyone whatsoever.

6. The case has been registered only for commission of offence under
Section 318(4) Bhartiya Nyaya Sanhita (BNS), 2023 which is compoundable
in nature.

7. Keeping in mind the overall facts and circumstances of the case and in
view of the fact that settlement has been arrived at between the parties,
continuing with criminal proceedings would serve no useful purpose. In any
case, even the complainant does not wish to press any charges against anyone.
8. Accordingly, exercising inherent powers vested in this Court under
Section 528 of the BNSS, it is deemed appropriate to quash the instant FIR.
Q. Consequently, to secure the ends of justice, FIR No. 85/2025 dated
23.10.2025, registered at Police Station Cyber Police Station East for
commission of offences under Section 318(4) Bhartiya Nyaya Sanhita (BNS),
2023 along with all consequential proceedings emanating therefrom, is
hereby, quashed.

10.  The petition stands disposed of in aforesaid terms.

(MANOJ JAIN)
JUDGE
JANUARY 29, 2026/st/js
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